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Bharti Airtel Limited’s response to TRAI Consultation Paper on ‘Inputs for 

Formulation of National Telecom Policy – 2018’ 

 

At the outset, we thank the Hon’ble Authority for providing us with an opportunity to submit 

our views on this Consultation Paper. 

 

NTP-2012 has been a forward looking policy, which advanced the proliferation of broadband 

networks and telecom services across the country. Under this policy, there was an emergence of 

3G and 4G networks, providing seamless coverage across the nation. Therefore, mobile 

broadband has become the backbone of broadband penetration; with around 95% of the 

broadband connections in India being provided over wireless networks. 

 

As the nation has embarked upon a journey towards Digital India, the mobile broadband 

infrastructure of the country has created Digital Highways, which is a pre-requisite for enabling 

Digital Revolution. During this journey, the country also achieved the landmark of a billion 

telephone connections. 

 

These achievements are a result of collaborative efforts by the Government and the Industry. The 

liberal and reformist policies of the Government of India have been instrumental in the rapid 

development of the Indian telecom sector. On the other hand, the telecom Industry has invested 

extensively in creating world-class telecom and broadband infrastructure by deploying state-of-

the-art technologies. 

 

While we saw stellar achievements in the last 5 years, there is yet ample scope to propel the Digital 

revolution and growth of telecom sector in the country. This digital transformation offers ample 

opportunities for implementing radical new approaches in healthcare, transport, education, 

agriculture, energy, e-commerce, and in other relevant sectors. The Digital Economy of India is 

expected to grow from the current $270 billion to around $1 trillion in the next 5–7 years1.  

 

TRAI in its consultation paper has listed many important objectives and strategies, which are 

critical for the growth of the sector. Further, it has laid down ambitious targets for the sector, 

which would be difficult to achieve without massive investments, adequate critical resources, 

such as Access and Backhaul spectrum and the resolution of RoW issues. Similarly, other critical 

issues such as ‘Same Service, Same Rules between OTT Communication Service Provider and 

TSPs; rationalization of Regulatory levies and costs; harmonization of 900MHz spectrum; 

allocation of interference-free spectrum; partial liberalization of administrative spectrum; 

policy in relation to Transmit Power; standards and certification of devices, etc. need to be 

included in NTP-2018.  

                                                           
1http://economictimes.indiatimes.com/news/economy/indicators/digital-economy-can-reach-4-trillion-in-4-years-
tech-sector-to-government/articleshow/5 9188885.cms 

http://economictimes.indiatimes.com/news/economy/indicators/digital-economy-can-reach-4-trillion-in-4-years-tech-sector-to-government/articleshow/5
http://economictimes.indiatimes.com/news/economy/indicators/digital-economy-can-reach-4-trillion-in-4-years-tech-sector-to-government/articleshow/5
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NTP-2018 should also address the fundamental requirement of improving the financial viability 

and sustainability of the telecom sector, which is critical for meeting the vision of the Government 

of Digital India. The Industry is laden with a huge debt, which is in excess of INR 4.6 lakh crores, 

and will require investments of more than INR 5 lakh crores in the coming years to accomplish 

the Government’s vision. The Indian telecom sector is subjected to one of the highest taxes and 

levies in the world. The sector is earning a Return on Capital Employed (ROCE) of less than 1%, 

which is an unsustainable situation.  

 

NTP is a document comprising the vision for the telecom sector, which includes the mission, 

objectives and strategies to meet that vision. However, it is ineffectual to have a national telecom 

policy if the Government and Regulator does not establish a framework that ensures that the 

policies and regulations are in congruence with NTP. For example, the primary objective of NTP 

2012 was to maximize public good by providing affordable telecom and broadband services 

across nation. It was also envisioned that NTP-2012 will rationalize taxes, duties and levies for 

the telecom sector. However, policy decisions such as keeping high reserve price for spectrum 

auction, offering lesser spectrum to have competitive intensity resulting in higher prices, not 

rationalizing the regulatory levies, keeping telecom services under the 18 per cent GST bracket, 

rising cost of regulatory compliance, etc. were contradictory to the intended objectives of NTP 

2012. Therefore, we humbly request that once the NTP-2018 is released by the Government, the 

subsequent policies and regulations should be aimed to meet the vision of the NTP.  

 

In the above context, we hereby put forth our views on the questions raised by the Authority in 

this Consultation Paper. 
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Q1. Stakeholders are requested to give their comments on structure and contents of the 

proposed inputs for National Telecom Policy, 2018, clearly outlining the specifics along with 

justification. 

 

We are submitting herewith ‘section-wise’ response along with our views:  

A. MISSION 

 To fulfil the communication needs of the people, enterprises, and industries at affordable 

prices; 

 To develop state-of-the-art secured communication infrastructure for delivering high-

quality quality services to man and machines in urban as well as rural areas; 

 To establish India as global hub for internet and data communication systems and services 

in a net-neutral environment; 

 To make available ubiquitous, ultra-reliable, and secured connectivity with extremely low 

latency for IoT/ M2M applications; 

 To develop home-grown digital platforms and services for meeting the specific need of the 

country; 

 To aim for self-sufficiency in telecom equipment manufacturing; 
 

Airtel’s Response: 

We agree with the above mission statements and support them thoroughly. Apart from these, we 

also believe the following mission statement should also be incorporated in NTP-2018 

“To enable smooth, speedy and economical creation of telecom infrastructure through simpler 
policies on RoW, Site permissions and affordable energy availability.” 

The above mission statement is critical since the delivery of telecom services depends on two 

critical components - Technology and Telecom Infrastructure. While, India is now abreast with 

rest of world in terms of deployment of advanced technologies such as LTE and upcoming 5G,  

the TSPs are still facing many challenges in the deployment of Telecom Infrastructure despite 

many positive steps taken by the Government. Therefore, the mission of NTP-2018 should be to 

enable speedy and economical deployment of Telecom Infrastructure with all critical 

resources/inputs. Thus, we request TRAI to include the above mission statement in NTP-2018: 

B. OBJECTIVES 

Objective 1 - To increase rural tele-density to 100%: 
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Airtel’s Response: 

 We support this objective and suggest the following changes: 

 

To incentivize rural rollouts leading to rural tele-density to 100% 

 

 Presently, the urban tele-density is at 175% compared to only 57% in rural areas. The rural 

tele-density still lags behind the target of 70% (for 2017), which was set in NTP-2012.  

 

 Therefore, the following strategies may be adopted for achieving the above objective: 

 To adopt incentive-based approach for enhanced rural penetration (along with 

penalty for not meeting rural penetration). Such incentives could be in the form of 

zero licence fee, zero SUC and zero USO levy. 

 Ease of deployment of telecom infrastructure in the form of faster RoW approvals 

with zero RoW charges, availability of power at reduced rates, etc. 

Objective 2 – To provide data connectivity of at least 1 Gbps speed to all the Gram Panchayats 

Airtel’s Response: 

We support this. 

Objective 3 – To enable access for wireline broadband services to 50% households in the 

country: 

Airtel’s Response: 

 We support the above objective. Currently, approximately 5% of the total broadband 

connections in the country are wireline broadband connections. It is negligible compared to 

leading nations like US and UK which have around 21% and 30%2 wireline broadband 

connections, respectively.  

 

 As per the ITU ICT Development Index, 2017, India’s Fixed (wired)-broadband subscriptions 

per 100 inhabitants stands at 1.44 as compared to  average world value of  12.39 (fixed 

broadband connections per 100 inhabitants) and leading countries, such as USA and UK at 

32.37 and 39.18, respectively. 

 

 Since the above target is ambitious, the following strategies may be adopted for achieving the 

above objective: 

 To adopt incentive-based approach for enhance wireline penetration. Such incentives 

could be in the form of zero licence fee, zero SUC, and zero USO levy and zero GST on 

wireline services.  

                                                           
2 Source OECD Broadband Portal , as of Dec. 2016 
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 To ensure that the provision of inputs by various Governments Agencies e.g. power 

supply, RoW, charges for approvals, etc. to TSPs are made on ‘utmost priority basis’ 

in terms of speed as well as charges.  

 

Objective 4 – To enable access for high-quality wireless broadband services at affordable 

prices to 90% population: 

Airtel’s Response: 

 We support the above objective. The sector has around 322 million mobile broadband 

subscribers (October, 2017) as compared to 64 million (October, 2014).  

 

 However, as per the ITU ICT development Index, the performance of India in the active 

mobile broadband penetration still lags behind. The below table shows active mobile 

broadband subscriptions per 100 inhabitants: 

Active mobile-broadband subscriptions per 100 inhabitants (Source ITU3) 

S. No. Domain Index Value* 

1 India 16.76 

2 Developing Countries 43.58 

3 Developed Countries 94.39 

4 World 52.23 

5 Asia and Pacific 47.40 

Index Values are as of Dec. 2016 

 

 Therefore, the following strategies may be adopted for achieving the above objective: 

 Ensuring the availability of adequate spectrum in all bands including 700MHz, 

5G at reasonable reserve price  

 Assigning the spectrum in E&V bands for high capacity backhaul requirements for 

4G, 5G technologies and above 

 Rationalizing of regulatory levies such as Licence Fee, USO levy and Spectrum 

Usage Charge 

 Simplifying the rules of creating telecom infrastructure in the form of faster RoW 

approvals with nominal charges, power supply on priority basis, single window 

clearance, provision of installation of IBS, DAS and duct for laying optical fiber 

in the National Building Code and master Plans 

 
Objective 5 – To achieve 900 million broadband connections at a minimum download speed 

of 2 Mbps, out of that at-least 150 million broadband connections at a minimum download 

speed of 20 Mbps  

                                                           
3 Figures are as of Dec. 2016 
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Objective 7 – To attain average speed of 20 Mbps for wireless and 50 Mbps for wireline internet 

connectivity   

Airtel’s Response: 

 We suggest that the ‘minimum download speed’ may be replaced with ‘average 

download speed’ and thus this objective statement should be integrated with Objective-

7. Further, at a policy level, there should not be any difference between wireline and 

wireless. Instead, the policy statement may reflect that at certain places such as homes etc., 

higher broadband speeds may be expected than at the other places. 

 

 The4 average connection speed in India is around 6.5 Mbps 5against the global average 

speed of 7.2 Mbps, with South Korea leading the list of countries at an average speed of 

28.6 Mbps. Further, only 19% of the connections in India were able to achieve over 10 

Mbps speed. 

 

 If the above analysis is taken into consideration, then a huge leap is required to achieve 

more than 600 million incremental broadband connections at an average speed of 2 Mbps 

and 150 million over 20 Mbps by 2022. 

 

 Therefore, the following strategies may be adopted for achieving the above objective: 

 Ensuring the availability of adequate spectrum in all bands including 700MHz, 

5G at reasonable reserve price  

 Assigning the spectrum in E&V bands for high capacity backhaul requirements for 

4G, 5G technologies and above. 

 Introducing National Broadband Policy covering all technologies 

 To incentivizing rollout of fiber by way of faster RoW approvals with nominal 

charges, etc. 

 

Objective 6 – To develop 10 million public Wi-Fi hotspots in the country   

Airtel’s Response: 

We support this objective.  

Objective 8 – To leapfrog India amongst top-50 nations in international rankings in terms of 

network readiness, communications systems, and services 

Airtel’s Response: 

                                                           
4 Akamai State of the Internet report for the Q12017 
5 Based on data collected during the first quarter of 2017 through Akamai’s globally deployed Intelligent Platform irrespective of 

connection type 
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 We support this. India currently ranks at 134 out of 175 on the ITU ICT Development 

Index. On the world Economic Forum’s Network Readiness Index (2016), India was 

ranked at 91 out of 139 economies.  

 

 The following strategies may be adopted for achieving the above objective: 

 Undertaking necessary policy measures to encourage massive investments in the 

sector  

 Protecting the investments already made by the stakeholders  

  Promoting Public Private Partnership by sharing Resources of PSUs on fair and 

transparent terms 

 Rationalizing Regulatory levies on the lines of global best practices 

 Ensuring adequate availability of critical resources, such as Access Spectrum, 

Backhaul Spectrum on affordable terms 

 Simplifying the rules of creating telecom infrastructure 

Objective 9 – To enable access for connecting to 10 billion IoT/M2M sensors/devices  

Airtel’s Response: 

We support this objective.  

Objective 10 – To attract an investment equivalent to USD 100 billion in communication sector  

Airtel’s Response: 

 We support this objective. During the last few years, the financial health of the sector has 

declined significantly. Therefore, it is a challenge to attract such huge investments unless 

significant steps are taken to improve the financial health of the sector.  

 

 The following strategies may be adopted for achieving the above objective: 

 Rationalization of regulatory levies and costs 

 Annual review of the financial health of the telecom sector 

 Same Service, Same Rules between OTT Communication service providers and 

TSPs 

 Simplifying the rules of creating telecom infrastructure 

 Ensuring adequate availability of critical resources, such as Access spectrum, 

Backhaul spectrum on affordable terms 

 

Objective 11 – To become net positive in international trade of communication systems and 

services 

Airtel’s Response: 

We support this objective. 
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C. STRATEGIES 

 

1. Common Strategies to leapfrog India amongst top-50 nations in international 

rankings in terms of network readiness, communications systems and 

services, to attract an investment of USD 100 billion in telecommunication 

sector, and to attain average speed of 20 Mbps for wireless and 50 Mbps for 

wireline internet connectivity: 

 

a) By recognizing communication systems and services as essential connectivity 

infrastructure for development of India; 

Airtel’s Response: 

 We support this strategy. While the Government had included Telecom Sector in the 

harmonized master list of Infrastructure sub-sectors in 2012, various benefits such as 

preference in power availability, reduced power rates, etc. have not been extended to the 

telecom sector.  

 

 Therefore, if communication systems and services are to be recognized as ‘essential 

connectivity infrastructure’ then the related benefits such as financing, affordable 

resources, etc. should be extended to Telecom sector.  

 

b) By making available finance for communication infrastructure projects (i- ways) at par 

with other connectivity infrastructure sectors like Roadways, Railways, Waterways, 

Airways etc. 

Airtel’s Response: 

We support the above strategy.  

c) Review of license fee, USOF levy, and SUC keeping in view importance of communication 

infrastructure in socio-economic development; 

Airtel’s Response: 

 We suggest that the above strategy statement should be modified as below:  

 

Rationalization of license fee, SUC and USOF levy keeping in view the importance of 

communication infrastructure in socio-economic development 

 

 There is an urgent need to reduce the burden of regulatory levies on the Indian Telecom 

sector. With respect to the USO Fund, a corpus of INR 49,000 crores is currently lying 

unutilized. Since a significant rural penetration has already been achieved by the TSPs, 

USO Levy should now be dispensed off.  
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 Moreover, operators are investing heavily in spectrum auctions; therefore, the 

Government should consider reducing the following regulatory levies: 

 

o Reduction of License Fee to 1% across all telecom licenses 

o Removal of Spectrum Usage Charge, or alternatively, reducing it to flat 0.5% of AGR 

for all existing and future spectrum holdings. 

 

d) By restructuring of legal, licensing and regulatory frameworks for reaping the benefits of 

convergence; 

Airtel’s Response: 

 We support this strategy. In 2013, the Government introduced the Unified Licence regime. 

The objective of this licensing regime was to move towards convergence between various 

services, networks, platforms and technologies. However, the said objective is yet to be 

fully achieved as the Access Licences continue to be service-area wise.  

 

 Thus, in order to meet the full benefits of convergence, ONE NATION - ONE LICENSE 

should be introduced where a single-network architecture would lead to an efficient 

network design. Moreover, the ongoing consolidation in the sector has reduced the 

number of players and there are likely to be three Pan-India private players and one PSU.   

 

e) With the separation of network and service layers, by separating licenses/ permissions for 

rollout of networks, and provisioning of services; 

f) By working towards One Nation – One License for services; 

Airtel’s Response: 

 We agree with the concept of separation of network and services. However, the same 

should be carefully done to ensure that existing operators are not worse-off in any manner 

and the cost of separation is not more than the intended benefits. Therefore, we suggest 

the following changes in the above-stated strategies: 

To explore the possibilities of the separation of network and service layers, by separating 

licenses/ permissions for rollout of networks and provisioning of services 

To bring One Nation – One License for services and network 

 

 Furthermore, One Nation – One License for services cannot be achieved without One 

India – One License for network. Thus, both should be explored together.  

 

g) By easing grant of licenses/ permissions processes for spectrum, wireless apparatus, and 

SACFA clearance to improve efficiency, innovation, and research;  

Airtel’s Response: 
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 We believe that the above strategy statement should be modified as: 

 

By simplification of processes and doing away with redundant administrative approvals 

such as Import Licenses, SACFA clearance, etc. 

 

 The requirement of Import Licence and SACFA should be dispensed away with. 

Briefly stated: 

o Import Licences: Currently, TSPs face administrative hassles and delays in 

obtaining Import Licences, which cause significant delays in the deployment of 

various network elements. Since TSPs have already acquired requisite licenses and 

permissions to deploy the telecom network, the requirement for procurement of 

the import license from WPC should not be required.  

o SACFA: As a result of liberalization of spectrum and advent of new technologies, 

operators are now allowed to deploy multiple technologies in the same band. The 

telecom equipment, available these days, provides flexibility to TSPs to 

dynamically change the quantum of spectrum deployed in different technologies, 

based on the service/customer requirement. This has tremendously increased the 

volume of SACFA applications, during the last couple of years, for 

operationalizing the respective sites. Therefore, such administrative approvals 

should be dispensed away with to facilitate rapid deployment of Infrastructure. 

 

h) Review of license and regulatory compliance costs on licensees keeping in view the 

international practices; 

Airtel’s Response: 

 We suggest that the above strategy statement should be modified as: 

 

Review of license and regulatory compliance costs in the context of ‘cost-benefit analysis’ on 

licensees keeping in view the international practices; 

 

 We believe that a policy or regulation should be implemented after a thorough assessment 

and cost benefit analysis conducted in a fair and transparent manner. A structured analysis 

will enable both the Government/Regulator and the Industry to evaluate the proposed 

changes and their impact, and will help to achieve the policy objective with minimal 

regulatory cost. 

 

i) By allowing broadcast services using cellular mobile networks; 

Airtel’s Response: 

 We support this strategy. During the last 2 years, improvement in Mobile-internet speeds 

(through 4G) has triggered a rapid growth in consumption of Live-TV on mobile-screens. 
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In a short period of time, consumption of Mobile Video has multiplied manifold. 

Increasingly, Mobile is becoming the preferred choice of consumers to consume Live-TV 

and the time is not far when number of users of mobile TV will exceed the number of TV 

screen users in the country (DTH/ Cable) 

 

 However, the current Interconnection Regulation for broadcasting does not factor in this 

new development. The regulation today is not clear if TSPs are covered under the “Must 

Provide” rule. While it is true that TSPs that offer IPTV services can take advantage of the 

“Must Provide” rule, it is not the case when Live-TV is delivered on mobile screens. This 

is despite the fact that Mobile TV/ Live-TV is a form of IPTV only except the fact that it is 

provided over a mobile screen for personal consumption instead of TV for family viewing. 

 

 The ‘Must Provide’ interconnect regime never intended to create any differentiation on 

the basis of technology (IP/ DTH/ Cable) or the platform on which TV content is 

consumed (large or small screen).  

 

 Technically, the telecom service licenses granted under Section 4 of the Indian Telegraph 

Act, allow the TSPs to carry Live-TV content over mobile internet. Therefore, extension of 

the ‘Must Provide’ rule to TSPs, through an amendment in the Interconnection Regulation 

will bring equity, accelerate the growth of Live-TV services and provide a seamless and 

enhanced viewing experience to a large number of consumers. 

 

j) Integrated regulation of ICT and broadcasting sector led by economic and social policy 

goals of the country; 

Airtel’s Response: 

       We support this. 

 

k) Restructuring of TRAI as converged regulator for ICT and Broadcasting sector; 

Airtel’s Response: 

      We support this.  

 

l) Review of SATCOM policy for communication services keeping in view the international 

developments, and social & economic needs of the country; 

Airtel’s Response: 

We support this. 
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m) By engaging with the State Governments and Local Bodies for faster rollout of 

communication infrastructure; 

n) For ensuring non-discriminatory time bound RoW permissions - a nation-wide common 

portal for application and approval. 

o) By developing a network readiness index for States/ UTs to address RoW challenges; 

p) By making provisions for establishment of common service ducts for underground telecom 

infrastructure in the Indian Telegraph Right of Way Rules, 2016. 

Airtel’s Response: 

We support the above strategy statements.  

 

q) By mapping telecom infrastructure assets like OFC cables, common service ducts and 

towers on NIC’s National GIS Platform; 

Airtel’s Response: 

We support this. However, the NIC-based platforms for national GIS should also be open for 

private participation. 

 

r) By reviewing the objectives of spectrum management to maximize socio- economic gains; 

Airtel’s Response: 

We support this. While the Indian tariffs are one of the lowest in the world, the prices of 

spectrum in India are among the highest in the world. Thus, the reserve prices for spectrum 

in future auctions should be kept at reasonable rates to ensure that there is adequate 

participation for fair market price discovery. 

 

s) By monitoring efficient utilization of spectrum by conducting regular audit of the 

spectrum allocated to both commercial as well as government organizations; 

Airtel’s Response: 

We support this.  

t) By declaring roadmap for availability and auction of spectrum in different bands in 

ensuing period; 

u) By ensuring adequate availability of contiguous, broader and globally harmonised 

spectrum. 

Airtel’s Response: 

 We support this. NTP-2018 should make adequate availability of globally harmonized 

spectrum bands for 5G deployment.  
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 As far as spectrum requirement for 5G is concerned, around 2.5 to 3 GHz spectrum would 

be required by 2022, out of which 1 GHz should be made available by 2020 and the rest 

by 2022 to facilitate faster deployment of 5G services in Indian telecom sector. Specifically, 

spectrum in 3.5 GHz (300 MHz) and 28 GHz (2.5 GHz) should be identified and made 

available for 5G technology.  

 

 The success of 5G in India will specifically depend on backhaul readiness than radio 

readiness. A robust backhaul plan with a mix of fiber and high speed wireless backhaul 

on millimeter (mm) waves, such as E-band and V-band technologies needs to be 

implemented. To meet the current and future demand for microwave backhaul, 

appropriate frequency bands may be opened for assignment. A policy should be 

framed particularly for assignment of spectrum in E&V bands for high capacity 

backhaul requirements for 4G, 5G technology, and above. 

 

v) By earmarking unlicensed frequency bands periodically for operation of low power 

devices for public use; 

 

Airtel’s Response: 

 

 We do not support this. Any policy on de-licensing of spectrum should ensure level 

playing field between all the stakeholders in the ecosystem.    

 

 De-licensed spectrum causes huge interference in the Licensed Spectrum bands. 

Although, it has been clearly specified in NFAP that the de-licensed bands are meant for 

use in low power transmission (by specifying maximum transmitted output power and 

effective radiated power) and at indoor places, there is no effective control mechanism on 

ground for ensuring the same. Due to the commercial usage of the de-licensed spectrum, 

the operators face interference in the licensed spectrum. For example, 2.1 GHz and 2.3 

GHz, which are licensed bands, face interference from de-licensed 2.4 GHz band.  

 

 TSPs have made massive investments in acquiring licensed spectrum in IMT bands 

through auction route. Therefore, to maintain a level playing field and to avoid 

interference in the licensed spectrum, spectrum which has been identified for use in IMT 

or being considered/proposed for use in IMT should not be de-licensed.   

 

 As far as non-IMT bands are concerned, spectrum below 2 GHz is not suitable for de-

licensing; as it is more prone to interference due to its better propagation characteristics. 

Therefore, there should be no de-licensing of the spectrum below 2GHz. 

 

w) By reduce entry barriers to promote R&D, innovation, and Startups in the sector; 

x) By developing digitally skilled human resources in the country; 
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y) By establishing NTIPRIT as an apex institute for policy practitioners, industry, researchers, 

academicians 

z) By strengthening consumer grievance redressal mechanisms through awareness & 

protection 

aa) By increasing international coordination 

 

Airtel’s Response: 

 

We support this. 

 

bb) By establishing office of telecom ombudsman and centralized web based compliant 

redressal system 

 

Airtel’s Response: 

 

While we support the centralized web-based compliant redressal system, the requirement of 

telecom ombudsman should be reviewed. We believe that the existing customer compliant 

redressal system is working properly and the establishment of telecom ombudsman will only 

increase the cost for telecom operators. 

 

In addition to the above Strategies suggested by TRAI, following strategies are required to be 

incorporated for achieving the above objective: 

 

cc) Ensuring optimal utilization of spectrum by undertaking steps such as harmonization of 

900 MHz band 

 

Airtel’s Submission: 

 

 Some time back, the Government facilitated the harmonization for 1800 MHz and 800 

MHz bands, which not only brought more spectrum for auction, but also enabled the TSPs 

to deploy new technologies.  

 

 However, similar exercise is yet to be carried out for the 900 MHz band. Harmonization 

of the 900 MHz band would facilitate the operators to deploy LTE in this band and would 

also provide an additional 4–5 MHz of spectrum per LSA, thereby ensuring optimal 

utilization of spectrum. 

 

dd)  By allocating interference free spectrum 

 

Airtel’s Submission: 
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 TSPs have made significant investments of up to INR 3.4 lakh crores in acquiring spectrum 

through auctions. However, operators are facing interference at various locations which is 

caused by illegal jammers, repeaters, and from de-licensed bands, such as 2.4 GHz. 

Interference in spectrum directly impacts the quality of service and hence deters the ability 

of the operator to use the spectrum efficiently.  

 

 Therefore, there is a pressing need for taking strong and effective measures to stop the 

interference from illegal jammers, repeaters etc. A holistic policy should involve all 

measures such as, Detection – availability of advanced equipment with TERM cells to detect 

the interference and Action – removal of the source of interference by strict enforcement of 

Wireless Telegraph Act and Indian Telegraph Act, 1885. 

 

ee) By reviewing spectrum liberalization  policy with an aim of allowing partial liberalization 

of administrative spectrum 

 

Airtel’s Submission: 

 

 Despite the launch of 3G and 4G services across the nation, India is still a 2G market as 

more than 75% handsets owned by customers are capable of using only 2G services. The 

2G networks will continue to remain operational to serve these customers for many more 

years, due to easy affordability of 2G handsets. Although, with an increase in penetration 

of 3G/4G handsets, operators can take out a portion of 1800 MHz and 900 MHz bands 

from 2G operations and start deploying 3G/4G technologies.  

 

 However, the present policy mandates to liberalize the entire administrative spectrum in 

the band, and acts as an inhibitor in gradual up-gradation of technology. Therefore, the 

Government should allow partial liberalization of administrative spectrum, which 

would have the following advantages: 

 

 Consumers would be able to access the technology of their choice, since operators 

would be encouraged to deploy LTE while retaining some spectrum for 2G services 

 

 Operators will be able to transition to LTE in a graded fashion by retaining resources 

for 2G technology 

 

 It will boost the revenue of exchequer as operators would be incentivized to liberalize 

their spectrum in a phased manner, i.e., without having to shut down their 2G 

business 

 

ff) By removing the limitation of maximum allowed RF transmit power of on BTS for 3G and 

4G technologies 
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Airtel’s Submission: 

 

 Currently, restriction is imposed on the BTS transmit power in radio access network. This 

artificial restriction restricts the telecom operators from using their spectrum efficiently 

for enhancing the network coverage. Neither 3GPP nor NFAP supports or prescribes such 

restriction on BTS transmit power in technologies like 3G and 4G.  

 

 Moreover, BTS transmit power for the broadband technologies, such as 3G and 4G/ LTE 

has been equated with narrowband 2G technology and thereby 20W transmit power has 

been specified for 3G/4G, in line with 2G (GSM). Unlike GSM, where power is spread 

across a narrow channel of 200 KHz, the power in 3G and 4G technologies is spread in a 

wideband, i.e., 5 MHz. Furthermore, power transmission in GSM is continuous, 

irrespective of traffic; on the other hand, in 3G and 4G technologies, there is a variable or 

discontinuous power transmission. In 3G and 4G, 40% of average peak power is 

transmitted for 90% of the time. Therefore, equating the carrier power of broadband 

technologies, such as 3G and 4G with 2G technology is incorrect.  

 

 The artificial restriction on BTS transmit power owing to interference concerns is also 

unjustified as the access spectrum is allotted to operators on an LSA basis and hence, the 

question of co-channel interference does not arise. 

 

 Any policy on transmit power should adopt technology agnostic criteria — the total 

transmit power should be uniform, irrespective of the mobile broadband technology 

(3G/4G) used, number of antenna deployed, number of ports in an antenna, etc. In a 

technology agnostic approach, transmission power cannot be prescribed based on the 

number of antenna ports as this would lead to different transmit power limits being 

allowed for 3G and 4G, thereby resulting in discrimination and non-level playing field.  

 

 Therefore, the limitation of maximum allowed RF transmit power of 20 Watts for BTS 

must be removed for 3G and 4G. Operators should be allowed to configure transmit 

power level as per their requirements, while complying with the prescribed EMF limits. 

This would enhance network coverage and the quality of services, and would result into 

optimal utilization of spectrum. 

 

gg)  By creating a disaster management cell for early restoration of telecom services during 

disasters. 

 

Airtel’s Submission: 

 

 Communication services play an important role during disasters. While TSPs take all 

preventive measures such as maintaining geo-redundancy, power back-up, etc. to keep 
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the services running in instances of natural disasters, such as storms, floods etc., however, 

during extreme cases involving major disasters that result in a complete breakdown of 

public infrastructure, such as power supply, road transport, etc., it becomes impossible to 

keep the services running.  

 

 While the Government has laid out SOP to be followed by the telecom industry in case of 

disasters, the Government should also create a disaster recovery cell to coordinate with 

various authorities such as NDMA, SDMA, local civic bodies, defence, etc. for the 

restoration of critical infrastructure and telecom services. 

 

hh)   By introducing a policy for standardization and certification of devices  

 

Airtel’s Submission: 

 

 With the advancement in technology, handsets have become complex and have an 

increasing effect on the control of services, such as support for bands, support for 

technology in SIM slots, etc. Further, handsets are also responsible for user experience 

while using telecom services. 

 

 Recently, it was shown that user experience can degrade up to 40% while using 

smartphones (in 90% of the devices) with dual SIMs due to a problem with device 

hardware. The same was reviewed and acknowledged by TRAI, chipset & device vendors. 

Moreover, as per Global Certification Forum (GCF), un-certified devices have 1.6 times 

higher call drops compared to certified devices. 

 

 Therefore, a policy for standards and certification of devices, which inter-alia should 

cover dual SIM with both slots 4G, gradual reduction of 2G devices, technical 

compliance to performance standards, etc. should be incorporated in the New Telecom 

Policy. 
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2. Strategies to increase rural tele-density to 100% and to provide data 

connectivity of at least 1 Gbps speed to all the Gram Panchayats 

 

a) By further developing institutional capacity to improve focus on execution of Universal 

Service Obligation Fund (USOF) schemes for equitable development; 

 

Airtel’s Response: 

We believe that the above strategy statement needs to be reviewed in the context of unutilized 

USO funds (INR 49,000 Crores) lying with the Government. There is a need to review the 

regime for collection of USO levy and it should now be discontinued. 

 

b) By promoting sharing of telecom infrastructure among telecom service providers; 

 

Airtel’s Response: 

 

 We support this. There is a need to further liberalize the infrastructure sharing to also 

include core network infrastructure like MSC, HLR, GGSN, IN, etc.  

 

 This will commensurate with technological advancements, such as emergence of soft 

switches and virtualization of infrastructure, wherein multiple nodes can be hosted on a 

single platform. 

 

c) By incentivizing the telecom service providers for faster roll-out of services in remote and 

rural areas; 

 

Airtel’s Response: 

 

 We support this. The business viability for providing services in rural areas has been a 

challenge due to low paying capacity of users and high cost of provisioning of services.  

 

 The Government should adopt incentive-based approach for enhancing rural penetration. 

Such incentives could be in the form of zero licence fee, zero SUC and zero USO levy. 

Further, creation of telecom infrastructure should be incentivized in the form of faster 

RoW approvals with zero RoW charges, availability of power at reduced rates, etc. 

 

d) By facilitating sub-marine cable connectivity to the inhabited islands of Andaman and 

Nicobar Islands and Lakshadweep Islands; and 

e) By promoting use of satellites to provide telephony and broadband services in remote and 

inaccessible areas through– 

a. rationalization satellite transponder and spectrum charges; and 
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b. making available additional transponders, and new spectrum bands (such as Ka 

band) for satellite-based commercial communication services. 

 

Airtel’s Response: 

 

We support this.  

 

   



 
 

20 of 31| P a g e  
 

3. Strategies to enable access for wireline broadband services to 50% 

households in the country; to enable access for high-quality wireless 

broadband services at affordable prices to 90% population; to develop 10 

million public Wi-Fi hotspots in the country; and to achieve 900 million 

broadband connections at a minimum download speed of 2 Mbps, out of that 

at-least 150 million broadband connections at a minimum download speed 

of 20 Mbps: 

 

a) By adopting a National Broadband Plan (NBP) for enabling access to at least 90% 

household using wireline, wireless, and satellite resources optimally; 

 

Airtel’s Response: 

 

We support the adoption of a National Broadband Plan, after holding the discussions with all 

stakeholders. 

 

b) By facilitating development of Open Access Networks to improve access and affordability 

of communication services; 

 

Airtel’s Response: 

 

We request TRAI to review the above strategy. Indian TSPs are using their existing 

infrastructure efficiently in the form of passive and active infrastructure sharing. The DoT has 

also introduced the Unified Licence Regime for Virtual operators, which will further enhance 

the usage of existing telecom infrastructure. Further, TSPs are also sharing their existing 

spectrum with each other. Therefore, the existing policy framework is working fine and the 

concept of ‘Open Access Networks’ is not relevant at this stage.  

 

c) By promoting sharing of telecom infrastructure amongst telecom service providers; 

 

Airtel’s Response: 

 

We support this. Please refer to our response to Strategy Statement 2(b). 

 

d) By upgradation of cable TV networks for delivery of converged broadcast and broadband 

services; 

 

Airtel’s Response: 

 

We support this. 
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e) By incentivizing fixed-line broadband services; 

 

Airtel’s Response: 

 

Please see our response to OBJECTIVE-3. 

 

f) By devising enabling provisions for sustainable development of public Wi-Fi hotspots; 

 

Airtel’s Response: 

 

Please refer to our response to OBJECTIVE-6. 

 

g) By facilitating content delivery networks for improved quality of experience; 

 

Airtel’s Response: 

 

We support this. 

 

In addition to the above, following strategies are required to be incorporated for 

achieving the above objective: 

 

h) By facilitating steps for installation of in-building infrastructure by incorporating suitable 

provisions in National Building Code  

 

Airtel’s Submission: 

 

 We recommend this strategy statement to be included in NTP-2018 as in-building 

coverage is important from the perspective of quality of service. However, due to 

improper building designs, challenges are faced in installation of telecom infrastructure. 

Therefore, National Building Code and the master plans should promote the use of IBS, 

DAS, and duct for laying optical fiber.  

 

 It needs to be ensured that all new constructions such as buildings, roads, bridges, etc., 

are telecom infrastructure ready to allow easy and fast deployment of infrastructure. 
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4. Strategies to enable access for connecting to 10 billion IoT/ M2M sensors/ 

devices: 

 

a) By prescribing licensing and regulatory framework for IoT/ M2M service providers; 

 

Airtel’s Response: 

 

 We suggest the following modification in the above-stated statement: 

 

By prescribing licensing and regulatory framework for IoT/ M2M service providers within 

the contours of under Section 4 of the Indian Telegraph Act, 1885 

 

 As per the provisions under the Indian Telegraph Act, 1885, a license is required from 

Government for providing telecommunication services. The underlying network 

resources (Access Network) for M2M and Person-to-Person (P2P) is the same. The only 

difference between M2M and P2P mobile services over the public network is that instead 

of a human being (as in P2P communication), there are machines such as sensors, meters, 

etc. on either end of the communication channel in M2M services. 

 

 Thus, any entity who wishes to offer connectivity for M2M services or wants to create a 

network for M2M services should obtain a license from Government under Section 4 of 

the Indian Telegraph Act 1885, irrespective of whether the entity is providing the 

connectivity using licensed or de-licensed bands. 

 

b) By earmarking of suitable licensed and unlicensed spectrum for IoT/ M2M services; 

 

Airtel’s Response: 

 

 The above strategy statement should be reviewed since any spectrum allocation should 

be technology and service neutral. No separate spectrum band, either licensed or de-

licensed, should be allocated exclusively for M2M communication services. TSPs should 

be free to use any spectrum band for offering any service i.e. P2P or M2M. 

 

c) By creating appropriate institutions for coordinated development of 5G services, IoT/ M2M 

systems, and their security framework; 

d) By closely working with sector specific industry councils for preparing roadmap for 

transformation of each sector to Industry 4.0; 

 

Airtel’s Response: 

 

We support this. 
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5. Strategies to establish India as a global hub for data communication systems 

and services: 
 

a) By prescribing licensing and regulatory framework for cloud service providers; 

 

Airtel’s Response: 

      We support this.  

b) By declaring data privacy, protection, and security laws 

 

Airtel’s Response: 

 

 We suggest the above strategy statement to be modified as below: 

 

By declaring data privacy, protection and security laws for all stakeholders operating in 

the Internet ecosystem 

 

 In the Internet services sector, TSPs, Over-the-Top (OTT) communication service 

providers, content providers, equipment/handset manufacturers, entities dealing with 

Smartphone operating systems, and browsers, etc. operate in the same Internet ecosystem. 

Thus, data protection and customer privacy rules should be uniform and must involve all 

stakeholders operating within the Internet ecosystem, irrespective of technology and 

services being provided by them.  

 

c) By prescribing policy for cross-border data transfer; 

 

Airtel’s Response: 

 

 We support this. Principally, there should not be any distinction over the accountability 

of the concerned stakeholders, whether data is flowing within the country or outside the 

country. Entities sending consumer data abroad should continue to remain liable under 

Indian law, for any action taken by the foreign handler of this data as they would have 

remained liable for Indian entities, in similar situations. Further, the foreign entity 

handling the data should also be subjected to Indian laws related to privacy and data 

protection.  

 

d) By enacting net-neutrality laws; 

 

Airtel’s Response: 

 

 We suggest the following changes in the strategy statement in the context of net neutrality: 
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By introducing Net Neutrality as a principle for all stakeholders operating in the Internet 

ecosystem 

 

 The rules of net neutrality should apply to all stakeholders. The Internet services sector is 

not limited to TSPs/ISPs alone; it includes content providers, equipment/handset 

manufacturers, OTT players, entities dealing with smartphone operating systems, 

browsers, cloud service providers, caching and content delivery network (CDN) 

providers, etc. Therefore, each stakeholder operating in the Internet service sector should 

be subject to the same Net Neutrality rules to ensure that all entities are treated equally 

and that the customer is not at a disadvantage at any stage.   

 

 Lack of a holistic approach would defeat the purpose of introducing net neutrality rules 

as these would apply only to one stakeholder, i.e., TSP who does not have complete 

control over the user experience. For instance, throttling can happen at the content 

provider/content aggregator level and is not limited to TSP alone. Similarly, the operating 

system of the devices control the access and quality of the services from TSPs. Practices 

such as device control, preferential access, pre-burning (bloatware), default messaging 

apps and application stores require careful evaluation in terms of net neutrality principles.  

 

e) By incentivizing setting up of International Data Centers (IDCs) in India 

f) By expeditious availability of land, electricity, and security for data centers; 

g) Human capital for data analytics and product development 

 

Airtel’s Response: 

 

We support the above strategy statement. 

 

h) Internationally comparable bandwidth capacity and costs for businesses to encourage Data 

Centre localization in India; 

 

Airtel’s Response: 

 

 We support the above strategy statement. Currently, the domestic exchange of Internet traffic 

is low when compared to international bandwidth usage as a majority of the content is hosted 

outside India. Therefore, the government needs to encourage local and foreign companies to 

build ‘Data Center Parks’ on the lines of Industrial parks, SEZs, etc. by providing them land, 

infrastructure and uninterrupted power supply at affordable rates.  

 

i) By facilitating establishment of interconnect exchanges for data services; 

 

Airtel’s Response: 
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We request TRAI to review this since direct peering is the most economical and efficient way 

for interconnection rather than establishment of interconnect exchange for data services. We 

request the authority to consider our inputs in addition to the above response:  

 

1. Latency: Connectivity via the exchange points involves additional transit point thereby 

increasing the latency and adversely affecting quality of services. It is particularly 

important in the context of future applications such as mission critical services, wherein 

efforts are being made to reduce latency by reducing number of transit nodes. 

 

2. Single point dependency: Dependency on Interconnect Exchange Point increases the 

concerns about single point of failure. A failure at Interconnect Exchange point would 

have an adverse impact on the exchange of data as compared to direct peering 

arrangements. 

 

3. Growth of Traffic:  It is estimated that In India6, Internet traffic will grow 4.0-fold from 

2016 to 2021, a compound annual growth rate of 32%. In such a scenario, direct peering 

would be a more economical and viable option. In case of dependency on exchange points, 

the expansion of exchange points would become a bottleneck for growth of Internet 

Traffic due to which member operators would be affected. Moreover, operators are 

already working on the lines of having direct arrangements with Content Delivery 

Networks (CDN) to improve the customer experience.  

 

6. Strategies to become net positive in international trade of 

telecommunication systems and services: 

 

a) By facilitating set-up of ‘Special Technology Zones (STZs)’ for experimental products to 

invite product and technology innovation and development in India; 

b) By allocation of spectrum for demonstration and experimental purpose on expeditious 

basis; 

c) By establishing Telecom Research and Development Center for identification, 

customization, and development of digital products and services in the country to 

substitute imports; 

d) By facilitating development of required infrastructure for research and development, 

incubation centres, standardization, testing, and certification of digital communication 

systems, products and services; 

e) By providing financial incentives for the development of Standard Essential Patents (SEPs) 

in the field of telecommunication services and systems; 

                                                           
6 https://www.cisco.com/c/m/en_us/solutions/service-provider/vni-forecast-highlights.html# 
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f) By encouraging partnership between industry and academia for development of human 

capital; 

g) By incentivising local manufacturing of network equipment and devices; 

h) By becoming global hub for remote management of telecommunication networks; 

i) By coordinating with EXIM Bank and Telecom Export Promotion Council (TEPC) to 

facilitate international trade of telecommunication systems and services; 

j) By making TEC and TSDSI responsible for development and enforcement of standards for 

telecom products and services; 

k) By developing own test labs and certification infrastructure; 

l) By upgrading the manufacturing PSUs under DoT to actively exploit their strategic and 

operational synergies; 

 

Airtel’s Response: 

 

We support the above strategy statements.  

 

m) By earmarking 40% of incremental USOF for financing R&D, Innovation, and 

development of communication systems and services as per indigenous needs; 

Airtel’s Response: 

We request TRAI to review the above strategy statement. The USO existing corpus should be 

utilized for increasing the rural tele-density, which was the sole objective of creating the USO 

fund. Therefore, no USO existing corpus should be earmarked for any particular activity, 

which is unrelated with rural tele-density. 
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Q2. Stakeholders may also suggest any other issue related to Policy Framework which 

stakeholders feel is important for growth of telecom sector, along with justification. 
 

Airtel’s Response: 

In this section, we are providing our inputs on some key objectives which are required to be 

incorporated in NTP-2018 and the corresponding strategies to achieve these objectives:  

Objective – To improve the financial health of the Industry with an aim to encourage further 

investments 

Strategies to achieve the objective: 

a) By reviewing financial health of sector annually and take effective measures to improve 

investor climate 

 

The Government/Regulator should review the financial health of the sector annually and take 

measures to improve the investment climate. This will enable telecom operators to attract 

more investments, which is critical for creating a world-class telecom and broadband 

infrastructure.  

 

b) By institutionalizing a framework to impose license fee only on Licensed Activity  

 

 License fee/revenue share (e.g. LF, SUC & Microwave charges in case of Mobile Services) 

should be payable only on the revenue earned from licensed telecom services and not on 

other incomes or activities that do not require a license. Accordingly, income from 

dividend, interest, capital gains, profit on sale of assets & other incomes, which are distinct 

from telecom revenue, should not be subjected to revenue share.  

 

 Further, the Government should take steps to avoid double taxation on the Industry. 

Presently, payments made for critical inputs like bandwidth are not allowed as deductions 

in the calculation of AGR, on which license fee is payable by a telecom operator. This is 

even when the bandwidth provider is subjected to payment of license fee on the revenue 

received from the service provider. Therefore, transactions/billing between different 

telecom licenses should be exempted for the purpose of AGR calculation. There are two 

ways to resolve this issue: 

 

1. First Option: 

 

a. To follow the principles behind GST, service tax, VAT, etc. where such tax/levy is 

payable at each step of Input Services and thereafter adjusted/set off against such 

tax/levy payable by the recipient of such service. 
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b. Accordingly, every provider of services on which, as per license, he is supposed to 

pay license fee to DoT, would charge the said license fee as part of the invoice to the 

recipient of such services and deposit such license fee with DoT. 

c. The recipient of service should be allowed to deduct said license fee charged by input 

provider out of the total license fee payable by the recipient.  

d. To avoid possibility of any misuse by any operator by bundling any service with a 

non-licensed activity e.g. sale of handsets, it could be provided that any revenue 

charged to end customer or trade by operator will be treated as AGR. 

 

2. Second Option: 

 

a. The definition of AGR should only include the revenue from customers using licensed 

services. The revenue earned from other TSPs on account of bandwidth, IUC, roaming, 

sharing, etc. should not be treated as AGR. 

b. For example, if operator “A” has taken the bandwidth from Operator “B” and paid 

INR 10 crores, neither Operator “A” should claim this amount as “pass through 

charges” nor Operator “B” should consider this amount in AGR for LF purpose.  

c. This will end the concept of telecom versus non-telecom revenues, pass through 

charges, and the related reconciliation and assessment by CCAs across all circles. 

There is no possibility of arbitrage or misuse by any operator since only the revenue 

from customers would be considered in AGR, which is easily traceable.  

 

Globally, the license fee is levied on revenue earned from licensed activities.  

 

 In Australia, the applicable “Eligible Revenue”7 for the purpose of levying regulatory 

levy is clearly enunciated in their Determination; wherein certain items such as 

customer equipment, content services, etc. are excluded from “Eligible Revenue.”  

 In Singapore, levy is payable on Annual Gross Turnover (AGTO8), which has been 

defined as “Annual fair value of the consideration received or receivable for licensable 

activities taking into account the amount of any trade discounts and volume rebates 

allowed.”  

 Similarly, in South Africa, as per General License Fee Regulation9, annual License Fee 

is payable on revenue earned from licensed services, wherein “licensed service” has 

been defined in the Electronic Communication Act under various services, such as 

                                                           
7 https://www.legislation.gov.au/Details/F2015L00842 
8  https://www.imda.gov.sg/-/media/imda/files/regulation-licensing-and-
consultations/licensing/licenses/sboguide.pdf?la=en 
 
9  https://www.ellipsis.co.za/wp-content/uploads/2013/03/General-Licence-Fees-Regulations-2012.pdf 
 

https://www.legislation.gov.au/Details/F2015L00842
https://www.imda.gov.sg/-/media/imda/files/regulation-licensing-and-consultations/licensing/licenses/sboguide.pdf?la=en
https://www.imda.gov.sg/-/media/imda/files/regulation-licensing-and-consultations/licensing/licenses/sboguide.pdf?la=en
https://www.ellipsis.co.za/wp-content/uploads/2013/03/General-Licence-Fees-Regulations-2012.pdf
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“electronic communication services,” “electronic communications network services,” 

and “broadcasting services.”  

 In Bahrain as well10, license fee is levied as a percentage of annual turnover 

attributable to a licensed activity. 

 

c) By undertaking steps for  simplification and automation of AGR verification process 

 

 The present process followed by DoT for verification of pass through claims of TSPs is 

complicated and 100% of the transactions are verified by the CCA offices. TSPs are 

required to submit elementary level details for all transactions (invoices, bank statements, 

audited details in specified proformas, Audited General Ledger of the Company, 

documents related to TDS deposition, etc.). These documents, which run into tens of 

thousands of pages, are submitted by every TSP to the DoT in every quarter.  

 

 Since last year, the Government has taken many steps towards “ease of doing business” 

and many processes have been automated. Therefore, we request the automation of the 

whole process of deduction verification. In fact, the best approach would be to allow the 

pass through charges claims on the basis of Statutory Auditors certificate only, including 

all old assessments.  

 

d) To rationalize the penalty provision for Licence Fee payments  

 

Currently, DoT is imposing the maximum amount of penalty prescribed under the licence 

agreement for delayed payment or short payment of the licence fee and is then further adding 

interest on the penalty amount. In many cases, the amount of penalty along with the interest 

exceeds the amount of licence fee in question. Since the prevailing regime is quite harsh 

considering the fact that the issue of ‘Gross Revenue’ and ‘Adjusted Gross Revenue’ is under 

litigation for more than a decade, the percentage of penalty should be reviewed and 

rationalized. Further, no interest should be levied on the penalty. 

 

e) By creating a framework for reducing litigations in the sector 

 

 Currently, there are a number of litigations between the Government and the Industry, 

which are pending before various courts. Some of important litigations are - Definition of 

Adjusted Gross Revenue, Licence Fee on Pure Internet, Minimum AGR for BWA 

operators, 3G Intra-circle roaming, SUC rate for 3G spectrum, One-time Spectrum Charge 

beyond 4.4MHz/6.2MHz, SUC on microwave access & backbone, etc.  

 

                                                           
10http://www.moic.gov.bh/En/MoIC%20Centers/BahrainInvestorsCenter/Licensing%20Authorities/Telecommunica
tionsRegulatoryAuthority/Pages/Fees.aspx 
 

http://www.moic.gov.bh/En/MoIC%20Centers/BahrainInvestorsCenter/Licensing%20Authorities/TelecommunicationsRegulatoryAuthority/Pages/Fees.aspx
http://www.moic.gov.bh/En/MoIC%20Centers/BahrainInvestorsCenter/Licensing%20Authorities/TelecommunicationsRegulatoryAuthority/Pages/Fees.aspx


 
 

30 of 31| P a g e  
 

 The new telecom policy should create an institutional framework, which not only will 

facilitate both the Government and the Industry to reduce the ongoing litigations through 

mutual dialogue, but can also prevent future litigations. Otherwise, the Government may 

at least provide clarity on contentious issues at least for future (like definition of GR/AGR, 

levying LF on Pure Internet, etc.). Such a framework will build a positive environment to 

conduct business and to attract more investments.  

 

f) By reviewing the penalty provisions for ensuring that the penalty provisions 

commensurate with violation or shortcoming   

 

Light-touch Regulation should be followed for levying penalties with respect to minor 

shortcomings on part of service providers. The penalty provisions must be commensurate 

with the violation or shortcoming. 

 

OBJECTIVE- To promote fair competition and maintain level playing field amongst the 

players offering similar services, irrespective of the technology and platform 

Strategies to achieve the objective: 

a. By ensuring that the Telecom Services are provided under a license only 

 

 As per the provisions under Section 4 of the Indian Telegraph Act, 1885, a license is issued 

by the Government to an entity who wishes to provide telecom services. Based on this 

fundamental legal framework, existing operators have made massive investments in 

setting up their networks and are providing telecom services. Recently, certain 

stakeholders have been demanding to provide licensed telecom services such as Internet 

Access through Wi-Fi technology and connectivity for M2M, without obtaining any 

license. Such demands are being raised under the pretext of ease of doing business, 

promoting entrepreneurship, accelerate the growth of Internet or M2M services, etc.  

 

 However, the provision of telecom services by unlicensed players will create a non-level 

playing field and will destabilize the massive investments made by existing telecom 

companies. Therefore, there is a need to clearly specify in NTP-2018 that Telecom 

Services can be provided only by obtaining a License granted under Section 4 of the 

Indian Telegraph Act, irrespective of Technology, Spectrum Band and Platform. 

 

b. By introducing and enforcing Same Service Same Rules at the service layer such as voice 

 

 In order to promote fair competition and ensure fair play in the market, it is imperative 

that all services, which are similar in nature, are subject to same regulations. The 

concept of “Same Service, Same Rules” is crucial for a level playing field.  
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 Over-the-Top (OTT) communication services such as voice calls and messaging 

services, provided by various players, are direct substitutes for the services offered by 

the TSPs, which are licensed under Section 4 of the Indian Telegraph Act, 1885.  

 

 As per the telecom license agreement, a licensee has to fulfill obligations and meet 

compliances for the delivery of telecom services, such as voice. The service related 

obligations/compliances to be fulfilled by a licensee pertain to maintenance of QoS, 

subscriber registration, enabling lawful Interception, providing emergency services,  

compliance to regulations pertaining to tariffs, maintaining CDRs/IPDRs, sharing of 

customer data with security agencies, ensuring customer privacy/data protection,  

compliance to TRAI consumer protection regulation, etc. 

 

 However, no such rules/obligations/compliances exist for OTT Communication 

service providers, which results in the creation of non-level playing field. Therefore, 

the policy of SAME SERVICE SAME RULES should be introduced and enforced to 

ensure that OTT Communication service providers also fulfill all service-related 

obligations & compliances fulfilled by licensed TSPs. 

 

 Alternatively, to create a level playing field, TSPs may be exempted from all such 

obligations to bring TSPs at par with OTT Communication service providers. 

 

c. By maintaining effective competition in the sector by ensuring that One group holds stake 

in only one Licensee Company (holding access spectrum) 

 

It is critical that in a market scenario, where there are only 3 private players, One Group holds 

stake in only one Licensee Company (holding access spectrum) to maintain effective 

competition and sanctity of spectrum and market caps.  

 

 

 

 

 

 

 

 

 

 


